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Dated : 11th December, 1996
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0.A.ND.1428/96

'Copy to:

1. The Director General, Telecommunications, Neuw Delhi.

2. The Genaral Manager, Teleccm District,
Suryalok Complex, Hyderabad, '

2£x?hxx&;mmxakxwamagxx;xiakgammx&istxiat
3. The Aree Manager, Telecom (Central) Hyderabad.

4. One copy tc Mr.R.Yogender Singh, Rdvocate,CAT,Hyde:
5. One cepy to Mr.N.Y.Ramana, Addl.CGSC,CAT,Hyderabad
6. One xcopy to Library,CAT,Hyderabad,

7

. One duplicate Copy .
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